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In The Central Administrative Tribunal -

Jaipur Bench, Jaipur
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Julicial Member

MA Mo.2272/97 (0A Ne .2335793) :

counsel for the applicants in the MA
(official responients in the OA)

Misc. Application seeking extension of

Mr. V.3.Gurjar,

oA

This is

time of four months for implementing the Tribunal's
order dated 13-1-1997,

Issue

notice of this Misc. application to the
arplicant in the OA returnable on 29-9-1997.
LS |
(Rat an P¥akash) (0.P.3harma)
Administrative Member
29-9-1997 |

1 for the appliﬁants in the MA

Mre Vad .f‘urjar, counse
izl respondents in the 0A)

(offic

This 1s a Misce. Applicatioh filed by the. official respon=-
dencs in A N0.235/93 praying for 4 months’® time for implementing
the crder of the Tribunal passed in the aforesaid CGh on 13=1-1997.
Not ice of this MA was issued to the applicant in the CA but no
reply has been filel. The Ma was filed on 1~8-57. In the circums-
tances, after hearing the learns3 counsel for the official
respondents in the 04 i.e. applicants in the M\, we grant further
2 months'® time to the official respordents in the O tO implement
the Tribunal's ordjer dated 13=1-1%97. In other words, the order
of the Tribunal shall be complied with by 13t Decenber, 1997.
The MA stanls disposed of accordingly.
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Crlonsbne

(Gopal Krishna)
vice Thairman
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administ rat ive Mewber



